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ORDER

Learned authorized representative for the Appellant is present. During
the course of arguments, it is represented by Ld. AR for the appellant that
Notices as required to be given under the provisions of Section 248 of the
Companies Act, 2013 prior to striking off have not been given by respondent
ROC. However, the said representation made by the Appellant is vehemently
opposed by the respondent ROC and seeks some time to produce the proof for
having effected the service upon the appellant and its Director prior to striking
off as required under Section 248 of the Companies Act, 2013. In view of the
said representation, 10 days time is granted to file the same by ROC.
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